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TI{E HINDU SUCCESSTON (KERALA AMENDMENT) BrLL, 2015

(As passed by the Assembly)

BILL

further to amend the Hindu succession Act, I9s6 in its application to the state

of Kerala.

Preqmble.-wHennas, it is expedient further to amend the Hindu
Succession Act, 1956 (central Act 30 of 1956) in its application to the state of
Kerala, for the purposes hereinafter appearing;

Be it enacted in the sixty-sixth Year of the Republic of India as follows:-

l, short title, extent and commencement.jl) This Act may be called the

Hindu Succession (Kerala Amendment) Act, 2015.

(2) It extends to the whcile of the State of Kerala.

(3) It shall come into force at once.

2. Amendment of section /S.-In the Hindu Succession Act, 1956 (Central

Act 30 of 1956), in section 15, after clause (b) of sub-section (2), the following

clause shall be inserted, namely:-

"(c) any property inherited by a fernale Hindu from her pre-deceased son

shall devolve, not upon the other heirs referred to in sub-section (1) in the order

specified therein, but upon the heirs of the pre-deceased son from whom she

inherited the property.".
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